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In the Custom, Excise & Gold (Control) Appellate Trlbunal

New Delhi norTaERN BENCH (SM)

ARISING OUT OF ORDER IN TURISIKALFAPPEAL NO. -

889-CE/BPL/99 DATED.. 08.07..99.
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PASSED BY. COMMISSIONER (APPEALS),

............................................................................

CUSTOMS & CENTRAL EXCISE., BHOPAL.
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Date of decision............... 27.02.2001. ...
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VERSUS
M/s STEEL AUTHORITY OF INDIA LTD. BHILAI
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To be referred to the Rep o[ No N
£, }2A 1 ORDER NO. A—[ 23, ”7 ........ /‘N‘ ..C‘Q/"“)

LS

This is  Revenue's appeal. Ld. SDR Shri
Swatantra Kumar submits that there is a communication from
;héiCommissioner stating that the Central Board of Excise

and Customs has found this case not to'be a fit case to be



rpursued in this appeal. He has brought on record a copy

1 fo -

- of the said communication. I have perused &£hat documents

R and have found l1d. JDR's submission to be correct.

2. Since the Department does not want to pursue

this appeal, I reject the same.

[Dictated and proncunced in the open Court.]

(P.G.CHACKQ)
MEMBER (JUDICIAL)

27.2.01.
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